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{h} his, lor s combinesd pericnd ol len pacss, reen o Disimc hebze and Acleisiaral Tistrict Jedge,
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cuivalear or hipher post and bes perfvrmed judicial, qunsi-iedicinl or sdjudienting fasstion for
Linte waars.
15 [n e ol Uzl )5 o U Adusioiztearive Tribuval Act, 1583 012 of 198501 8 parson slell oot be qualifizd
far apnnirsmen: ns,-
) Chairmsmn, unless e,
il is, or his ke, o Judee ol a High Coest az
iti} his, (e i periend oU el less e thnee vears, beld allice ae Adminisiraive Membor or
Tudicial Mambar in the Szl Acminigtmtive Triborg]
H&S Jsfoial ey, unlezs be -
{1 is, av hos bazn, o Tudpe of o Vizk Caort; o
it ks Bezld e pas of Addirioms] Seorstory doocke Governmenr af India ar anye aquival et ar
higbes Tsl in ke Dhatarimecit sl Logal Allaics oo the Logislative Dol inciading, Mem bo—
Seasctany, Law Commiazian of [ndis; or
il lwz, for ¢ sambinzd periad of e pesrs, heen o Districr Jadae ped Addicicanl Distric:
Juglge: ar
[iv] hias, lir ten years, bocn an advocale witl swhebaial caperones o liligstion in seevice
witers in Ceotval Adoicistrativs Triburs], Armed Farces Tribunal, High Courtor Suprenss Cour
D4 Adwidieipergitve Mfaveber, umless hie hes held the post of Additions] Seeretzry o fae Govepuupsznt of

i ez ey othecr post wdar tie Ceobal Sevaonieat o a Suae Govermncol aad cansviog, the scale of pey
which iz mar leas than that ofan Additianal Sscretury o the Government of Indin:

Frovided rhes the offices aelaniing r the All-Irdin sereicss wha were o are on Ceeeral cspomtan

Lo i ovwver st sl b doeoned e have lasld e a0 of Addidenal Secretasy o U dats soch ol weoe
practed praforma premation ar astual promarinn whichever is earlier e 1Ae level of Additeanl Searstory wnd
ez peorived sl o Cerdrd depateiong atler such dabe sl coan Tor gualifeiog sereice fiar G purpase of s

clanze
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1% [ case of Bailway Cliima Tribwoal voder the Railwor Cloims Trivvoal acs, 1987 054 af [987), a peon
shial | e b equaeli e Bar smperinlmizni o,

Al URairnar, mless e,
T iw, 17 has bemem, s Jidee ad5 | ieh Cioes; or
1l Mas, for noperid a® oo less than three years, held office os Viee-Chairman, Jdicial
Rl av L eetms] Moncher, 2 e case: iy L,

[h3 Fire-{Dherirmmma feelicizad), unlose e, —
Liy 15, G lses bean, g Judes of & Hoeo Cowr: or
1iil b becor g zember of B Joddan Legal Soivies with ten sveas of cxporicoce e liigation
nred hias heldd g pose of Addinean! Secretary ar ane equi il =ne o arge higher post ot
[iiiy hais, for rwen years, hield o civil judicial g corrying 2 sonls of pay whick is oot less than
L s Addition sl Sestars Wt Chovcmoneolal Lacia; oo
liv] I, T prieriond ol el less tlaan tlons poara, hebd ofice as 3 Judicial Meaber,

iy A peemsin ghat | nel be gualilied Ges apgoinbaeol e Vage-Chairrnae O zeloizl), onless he, -
] i, i periond ol aik less than tenoe wears, el allios as a Technical dMember: or
iii} b, Lor e wizars, bzl & post uncbias o seilveay administsgion carrying @ seale ol e whicl
& ot lezs than chae of on Additionsl Seccetory to the Govevomzn: of Iodin ond hes adzgunte
b Tebpe ol reles anid procodune al) arel experieres in claimes and commensal matless reliding G
milwaya.

Ol A padon alzall vot ke qualliicd fo appointment a3 a Judictal Meoner, viless he, -

il i, ou bhos been, a Judss of o High Caurt; or

i) Lees, B o eonesined pecicd of beo wears, beeno s DEserier Fudze aod Additionsal Disrrier
Qe ar

iti] han b am advicasle G len wears wille sulsizntial eapesicrss e litigatica i slaoe
aetfeomn: pectnining to damage 1o life and propemye in Railwer Choima Tritoonl, High Cour or
Supreme Crearl.

(el A perman shadl nol ke ogqualilicd B appeatioed & s Techcical Meoilar enbess b s 4 pason of
ability, inczprity and seanding hoving specin’ kncavlsdegs of mles and procecure of, nrd expesienss
in, claimng ared conmnereial malbars relatiog o vatlways ol not less Wi twenby-Toee vears,

(7l Irocase ol Securitics Appeblate Tribumd weder the Socunbies Backangs Boant of Lediz Al L5892 (1S o
18492% 2 pevsan shall azs be qunlifisd for nppaintaeat s -

(al FPregiiginr Ch%cer umlezs b is, ar has besn, a ludee of s fimreme Coem or o Chiel Justics af o
Lligh Lo

ikl Sadieion Mdomber wnlcgs, —
il i, or b bean, a Judee als High Qo e
iii} i ben an adeicaic for e vcws with scbetacizl coporicoce s Lbegtio: o catiog
velating ra fineacial szotor befere Becurities Rucharas Poard af India, Secoritias Apopellnes Tribane],
High Caurl or Supreme {aurl

(4] Frehpicod ddonghar urless, —

i) besi hehit the poist ol AubkdiGanal Secndary e the Minisey or Doeparane al the Ceobal
Governmant 22 any sguivnlent o Righsr post in the Ceates] Gavarnment or 5 St Govarnment; or
(i) og persan of prowan 0Pty inesprite oed skending baving special krawledpe  snd
profussivmal wxperienoe ol nel less Ui becaly-live years, i Gnancial seeors inslacling socurilics
narker o pensian fends o comimediy derivatives or insaranes

Frevided oot o Memzer o Pare time Member of the Boord o e Inporanee Regolatory and

Develapmenr dackarily oo the Pensiom Purcl Begulabory and Develpment Anthorivy, or amy persan el sconre
maepconzil bovel cquivalers to Exccucive Diesetar o fhe Board o0 Dnosuch AuchocZtizs, ahall not oe
oppointed = Fresiding Offcer or Memaer ol the Seourles Appellate Tribaeal, during his sereios ar leeans
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05 such =i the Boanl nr wilh such Anthoriics, s e case may b, or withon bwa wcars o the date on
wiluch b weascs w hold effice 25 such bothe Board oo in such Avtbacrizz

Frowidel turiher (hat e Presidiog, Oeer oc boanbe shall be o pason wlo docs ot kavs any
firancial or nfaer irderest as are likale oo prejodicisly alieel teir fancdiors 2« such Presiding C0oer ai
lonler.

L] In wasse ad Beldy Weeovory Teiboal aoder the Recovery of Dbt Dee 10 Baoka aod Fioancial [natinfons

Ak, 1993 {50 of 19935, 0 peson shall nor b qualified Tor appointrment as Procaing Cifieae al’ the Debis Recoecry
Trtbuanel, wriliss b, s, or zas bas, & DS ."l_dg.ql

)| - cane of Dehls Boseay Appellat Pribusal onder the Beeevery of Delds Dos te Sanks a0 Flnacsial
[nstibutions At 1995 O5 1 oF 1908, a0 neran shal | misd 5e guaeli e e appainiment as Shaismmeae, unbas b, —

il is, or hins feen, a Todwe al’a [ligh Oourls or

s} hos be=noo mamber af the Indizn Legal Service with lem vears ol experienze o lidipation wal s

hzid & st of Additional Secedtare or poy equivaize: or any bigher post ov
[l haws Lecld wifice 22 che Prosld gy O of  Debe Ronovey Tribuanl tae e wenrs

Ly s ol 1 clocas Dispurzs Seitlement and Appellote Tritvsal andsr e Telesom Repulatory Avchority of
[rdia Az, 1967 824 of 1957 0 persan shall ned be eueslied S aposicdment as,-

[nl Ciaipersn, unless be,
i iz ar has heen. i dulze of Supeene Chaurls or
1ii] i, ar s heen, (il laslioz ol a High ol

th) Adamber unless he 15 a person ol abilivy, inbegrivy and sareling baving special keoeledws of, &l
prilcasizoal expecienes of, ot less chan fwenny=fivs yoars it cconomics, besiness, conmsrer, T,
ary ather auestes which B usafv] iz fhe Talerom Disartes Seklement and Appelinte Tritunal.

(1L Iz e of Mationa Compacy Law Apzellacs Tribunnl gncsr the Compsnics Act, 2003 (18 2f 20013, 2 persar
shall ras b il e appointiimel -

fa) Chaivpeesos unless e boor ke Boan o Judge o e Supecne Cou ar e Chisl Justos of o
Hizly Crart;
o ) Sudiedgl dambee unless he,
{il 5, 7 has been, o Jaee af o 1Eph Cood; ar
{iTh e Judicie] Member af the Ridiare] Company Law Tribanal liv live vears; or
[iii} His keen oan sleacae o ten vears wilh subsiential expericnce In litggion inomaties

relatiog Lo congpany offais befooe Matipoal Compauy Lew Telbanal, Watiooal Company [
Anpellive Tritnzal, Phigh Caorlor Soprome Cirarl

il Teatvping! Mancher unless be i g peesan ol prsven wbilivy, Deerity wmd stonding lavion, specal
berrwledis oed professiznnl coperisnce, of not less chan reerd-five vears, in low. industial Gnence,
indugtrial manavement or abministration, irdastrial recorstraclion, Snvesmenl sccounbane o1 0y
ollecr inatier whizh iz vazful rz the Naticonl Company Law Apzeiinee Tribucl.

(1) Iev waese oof Maticoal Consuocy Dizowies Bediesaal Concnission wader ths ComEung Probesion Acs, 2008 34
af 20197, & person shal | oo be gwadilicd Tor appainlicent as,-

G Preeigany, unlews bz —
1) i, ar has neer, o g ol the Suprains Courl o
(il i, ar s been, Chicl dustics <o a Dhigh Coert,
M MrrzRar wmiless he—
il o, ar has b, @ dudge ol a High Caarl or
i) has, Bar a coanbased poriod of we wsins, beon a Disbiel Judgs and Additieoal Lastic

Tudgze; o

{ur) iz 4 poraon of sbility, ezt and standirz, ned having specinl knowlsdze of ard
pradiessionae) cxpericnee ol ool less taen bwoniy=0vs voars inocoardomics. iuasiness, commenes, law,
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fianee, necountEnes, memggemer, irdhsity, pealic affivs, adminisiseioe o any athes el
which is wselul W e Mationa: Conswonce Dispeies Redresaal Centntizsion,

Y I essm ol Anpellate Fribomal Tor Eleciricity wides o Eleclvieily Ack, 20080 (3600l 20000, 4 v shadl oal
Lz quaalificd Gav aippatnocan ag, -

i)

|

Lot peraone, WL s, —

I} 5, oo | oee, @ Jedes of Supesme Cowr ar
liil iz, or [ peer, Chief Jeaties of a Hish Coo,
il Meazher, uniess he—

[ih iz, o0 bos beew, & hodps of 2 High Coen; o0

(i1 has, fon ooeonbined peizad of wonoyeors, been s Dishrist Judpe and Additionsl Diistrict
Indpp: o=

ity hns be=en oamoadncile o er years will subksiobial exoedence Do lidigalion fnomealiors
rebablage b power seddon Defaoe Conoal Elecricine Repulacny Commission, Starg Elentrizioy
Fepuiatary Commissian, Appel e Tribareed Far Electricivy, igh Cowr or Sicpreme Coort.

Teodiipaad fdemdor pnlags be Teoa nerman ol ahkiFee, inbegrite anil slomefng having specind oo e
ol o prelssnnal expecioncs of, oo Laas than tseny=0vs vears Do dealiog with clzatricibs
arperarion, rraramission, disrikotion, megclalion, coonomics, business, ompmenes, G o,
cocaumbaney, masaes et dusley, public affziz, adiniaoaion oo iaoaw oo macer which iz
uzeful to che Appellacs Tribyoal

13 by paze of sacned Forees Tribural under che Armed Tarces Ao, 2007 {535 nf 30070, a persen shill nol be
spuali Fed dioe appoiniment .-

5]

il

FoSienirpoesing, by be, -

{i} gt L v, & o o B pocine Courk o
(il it dor lags b, a Coiel Justiee of a High o,
Sty Adenehee wibess L is-

li} it tar bras feers, a dodpc al's FLel Cowlr o

liil fas, for tew wears, Leca o advaeans with substaatiol exparicnzs in lizioaticn in service
minkters in Central Adminisimtive Triborel, Armed Porees Urbamd, High Cearl ar Sapooms Coarl

Adwionefeaites Maomber, unless he, -

(il hns hel:d e bt keen halilicg Uos ok ol Ragar Gzl or s Tor s botal peead of deee
wedrs i e Aniy avcquivaleat zank io the Xovy or the Alr Fores; ar

i Iz zcoved Bor ol resg than oo weor oz Jodes Advosate Conecn? e the Army o0 the Movy
or the Afr Tarce, ar is ral bl e rank ol Bajor Seeeral, Commogore 2nd A Connodeos
mozpaeiive by oo

(il is @ person of abllity, ivtegricy and standing keving specinl knowisdgs of, ard professinnal
expatienoe af nnod less them hitdy yean in, ccoonmnpics, bosiness,  comoiorce, law,  lo@nce,
scocunbaney, miznggenzank, ndustey, publis affals, sdomicisiation o b aoy ofazr moker vseiil 2
ez Aroned Farces Trikmral

{L5] i cases of Morizonl Gresn Trikonal ander che Meinril Green Tritnemal Az, 2000018 o 20010), 3 pemsean shael|
roil he cpaslilied lor anpaitizenl as,-

Lt

ikl

(i mseae, un less b, —

[ie i, 1or beas feery, a Jods al Supecne Cowd, o
[ii] it, or has fecn, Chiel Justiee of a Higl Court,
Jzelicic fMdeeter, unless he, —

i i, ur b b, & Judos ef o High Cowr o

it} las, [or & connloned pevied of e years, boon o Diswsst Judpe aod Additions] Diigfricd
Tudpe; or
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i P, Goeten wears, leen an advocats willl substaotial expoiens: in lidipation b martess
releting po cvelronment and st in Matieonl Gresn Tk, Digh Cooart or Suprame: Coan,

[] Lrpert fdeeber, anless he, -

I lag 0 depree or Pose-aeaduncion degras or Declorale Tiepgres e Scienos and basown
eaperiznce o bwenbe- five sears in the nelovant el declodang Le s practical edpeceis i tha
Deld af eoeienamnent and faresis Jecloding pallutien eenire], herardons siumsines mareeemail,
eriviranmiend immiel assessment, elimste chinges wanmsgomenl, biologeal diversity niaagamas ord
Tonzal consereetion) 1 & zputed Mational leval institediang or

[ii] bt adoadishanive expeciancs of nventy vears inchxling srpesiznce of five pears 'ndechrg
with snvimrmental mallers it Central Chovonanbant &r o Swabe SGovennna o oo reparesd
abital v Slans Lavel Dnatinariea,

4. Hebeclion lor posls of Meamlbees and Chaivpersons— [DThe Cammilizz may coss o scamey ciradar Lo (I8

izzuzd throuzk the Memaer-Sacretry, giving decails ol the posts of Ranbas prapasad wo s Gled ap, insludiog tha
ellowsinze—

al o ier of exiating £ad paricipesad vacancies;
(1 quialilicarions,

e aalary and allewanes:,

£} Covunat Io applicacion; aod

121 lasl daws for filing of applicoticos,

i Fann-1 allar oabzig suel medificanions a2 ooy be desmed fit

| The Consniiles shall ssutinise, or cioss 2 be sendinized, every applicitiom receivald snoresponse Le e
circelar, ngainse B oquailcativns and may shorlist such ool of elizible caodidaes for pocsoanl interaction a5 il
ey cheom fit

Al For Gie poat of Chalrperson, i Commirtee mey, sither suse o wwaney cineular i fe sl oo call Do
applications ar search lisr sualsbile possons cligild: for appoiofoeat and meke ao azseasoneol for aelestion o che post sl
Chatrpevgsa,

47 The Commines shall make it recpmmenditionrs based on e everal] asscgaonent of sligivbe saudidoess
incluclicg weesnnal thraoeh e parsoial nbeaction after daking iee soomme the soicakilite, record al” pas
pecformanee, irtegrioy os well as slisdiciory experivace kocging iz view B regquinsncils of Lz Teibaine] aid shall
recransneny a pans! ol bwooantes o cvery post for which s2lection is being done i aceoedance with the provisions ol
sl - segtion {7 af secrion 3 nfrhe Act,

£, Seleetion for ve - appaintment— (1) Ao appliceian e re-appoinbmcl sball be eeasicensd 00 b S wanner as
Lival Fisr e wiiginal eppoincmers, profzrably, slonmeick ol the pamsons shan sl in reepanse o the swarcy. cincular
07 riherwise,

() While making S assessoncnl Kee soilabilivy w2 post, the Coumiicss shall give sdéitionol weiphtaae (o the
priorsuns y_;_*,-_-;_i_qg 1-.:;-:||;r:u:~i|_'|1|_'|'||:.1'|1 far their =xperienes in fhe Tribenal and while daing e, shall Gvse inla acconnd, the
npErfarmanee of fhe aersan while werking as g Membeeras a Chaicneae nathe Tribwwal.

6. Medieal fitness of Chuirpersin and Wember.—MNo person sball be 2ppoined as e Chaicpsow or blzeber of
e Tl wilass b is declarsd medically it by an ancharicy speciliesd by the Oenise Ciecrnment i is behal L
7, Casual vavaney— Lo czae of o czsval vaonncy in the otfize of,
[al th: Chairpecasn, Ceeoenl Govarneen may apncies ans ol the Vice-Chairperanns oe Wice-Chalvoe,
Vire-Presiderds o o their abseree, onme ol U Monzbers of G Tioonal, boofficsnie a2 Chaipsoaan,

ih) Fae Chairpersan b Che Dby Becovery aopsilaie Tolaial, the Conual Govanumeat may aposint ha
Changzsoy of another Debis Rezevery Appellaee Tribonal trnilicisle as Chairperson;

b the Praziding Officar af the Denrz Becowery Trikumd, the Chadrpessen ol e Delbis Reooeay
Apoeliate Tritnead gy appond s Poesidiog Cifzoe of aoother Deldts Beooeery Tritonl g afficiabe as
Przzidong CrEficer,

£di the Chairperson of the Stere Adminfsrrafive Tribunals, the respectve Slals Govemment ray appoiot
ane il the Members ool ale o Chairmerao



[ 11— 0] WA o LR L ST ]

CHAFTER III
RESTICMaATION OR RERMOYW AL OF CHAIRPTREON (IR WIMIOER

8, Resizuabion— Choitpersan or Memher may, by writing under his hancl wclcdressed e the Cenlrd ool
rezian i allios al any Lo

Prowizledd thi b Chrainpeesion ar bdeaber shall, unlesa he iz ponmitted Sy the Comal Govznoment o
_cli_-p:_Ji,EI'_ office seaie, conrinue tohold nffice wabil the expiry ol three menths rom e el ol receip ol <uch nobice
ar umiil a pecsen oy appeinled =g swecesser colerd apon bis olce o bl e cspiey of s o of offiez,
wlelssver ie carliz.

4 Procedure loc inguiey Bvte complaints— [17 Whens o written comploiee all=ging pree definite chargz af
wishehavioe ur incapeecity W paroon e howdions of G elice o mespect of & Chabperzon 2 beonber 23 reezived by
e Cogial Govcaninent, it shall sankes noprelicineee ssontiag of suck camplitne,

{g] el ol p|:|_i|:|L'|nr'_.-' sorutiny, {he I:Hnrr:ll Cipvernmesnl iy af the vainior thar Fere e rensanah’s proepks
far moking an arsquiry inlo Uhe trath ol e aisbcbarinon o insspacily ol a Claspassaen or Mdencker, i shal waks o
reliranis o Lhe Coimoiiess

133 Tlez Conznitice shall seadust nn insuiny ar czuss oo fngquiny o he conducesd By o pemsen wha s, or bas B,
il -
) Tedme af Supreme Courl or Chicl Justics o 3 M Cood, whess e beguiry (5 ag2ing] o
Lhrrpersn; ar
{hh Judpe of & High Court, wheee the inquiry iz ngzinst o bderaber,
id) The nguiry shall be completed withio such tine o 2uch fither tione 55 oy be apecifisd by che Centml

Covgrincat preferghle within sic manths,

[ Aftzr the conclusian ol the inepeiry, the Coammilee shall suboil ics nepan e the Cenlezl Chovaramenl staiig
therein ivs tirnbings and the reagons thereof e oo of he charmes azparately with such ehsermriors on fae whole ciss
a3 it iy ckink fit

1] The Commirtes shall mest be koo ke the pricedurs kol down By G o ol Civil Procodec P98E 05 of
TS0EY but shadl ke gaided by e ponciples of nataeal justies and shall bave power o regelabe iz own procesdars,
ircleding thae Fxirs of fate, pleos and Lime ol LS inguiry.

CHAPTER 1%
BALARY ANMD ALLOWYANCES

I Salarye— 1) The Chairporson, caeepl or e Miesidiog Qe of Delds Becevary Toibusal and Pregiding Sfficer
ol the Iedizasind Trikbarsel shall. be gaid @ sabary of B, two lakh B3 chovuzand (fixed) pon meach

{2 Tl bdzinber shall be paid 2 sulary af Bs. twa lakh twenlys ve sl per manth.

{3 A Presiding {0 eer ol the Dhiins Boaecry Titbunal oo a Peeziding Ofee of the Jndushial Tilkunal
reveriited ko rhe lemial Ciovernmnenl shall be |1:.1i|J a salasy e Py wvi ol L, 144,200 = 218 2400,

BN In case al o persoil gppoivded oz the Chairperson, ar Merber, 5 inoreceizt af uny aensian, the pay o such
perarn kil b redduced i e goosa aveut of genzizo digsen by him

11, Allowaweee— {1} The Thoimersars amed Members shall be ercidlel o draw atlowsnces arel benelils az ae
adiizzible wo g Goveeamenn of Indiz affiaer halding Croup A posl carving the same pag

121 Mobwitkstamiting anyUbing cosained o sal-ruee (L, wisl offec! Gem che ' Joacary, 2021, the Chairpersan
or Mamibers shall hove apdion o el of aceeiraeasdation b e previded by B Qentral Gavenunent @8 pec G nilzs
fior the fione being in farce ar shill he eligible e rzimburszmel ol ko reob saijos ue a limil ol -

[t] anz lakh Ly Uvousand tapecs pec neaath in cose of Chairperson, sxoeot for the Presiding Qfficer nf
Dekes Recovary 'Lrtviezal and Presldiae Ofza of the Toduzenia] Tribueal; and

[ coe Ikl twenbe-five thausamid mipsess per manth inocose ol Maembers al Priborssls aral Presading

Ohilices ol Dbl Reeovery Tribucal £ad g Iodusirial Tritmal
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£F, Transport allwnnee The Chaicpaiga, ac bleaber slall bs caritled o e fazilite of staf? car for ieormesys Tor
cfficial smd privoee mpeses inoaccordancs witl e Sasilbzs a5 2oc admiszible 0 oo Goveoment of Inds alicer
Lilding Group 'A past cxving e s pay as o L preaviziocs of S Ca Buoles,
CHAFTER ¥
FERSIO™, PROYIDENT FLMO, (GEATUITY AND LEAYE

14, Pensbon, Provident Fund nnad $iratoity.— (11 L case of & seoving Tadee of the Svareme Cawt ge n Hiah Cos
ar a Member ol an pegandsed Saovies appaineed ns the Chofrparsen ar Memaer, (e servies in the Tribonal shadl ol
fon pznzion o ba droves in secandarce with the rulos ol Uhe seovivs L wiich e belonga and be shall be povesed By
the provvisions ol U Coneral Providest Foad {Cerirl Services] Rules, 1980 or the Cealsibatiom Pension Syslea. 83
ez case sy bz gl e rples foe pension aaplhcable i,

{2} [n all ey eazes, the Mambo sall e goverucd by D proviziong of the Contribotory Pravidzne Pond (Trediag
Rntes, 14T or Lie Coolrileabion Penzion Syabem, ng fiz ciose mnwe be,

HER Aucliivivnal ponsken and pratvine shall par be pdmissikle it secvice rendereit in the T'rifunal,

4. Lewve |1 e Clanporaoi o a becber shall Be satitled o iy deys ol zarmesd ke [Gr every poes alsereics,

[ Casia ] Leave ol exceadine eight deys mny ke arnled o cke Chiitperson or o Member in oo calerdar vean

(3] Flus pavenen! of leave sakary durina lenve shall he arvermed by tile 403 o the Cenitsgd Civil Soviass (Loavc
Builes, 1972
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b b cpcdil sebjo o U conditicn Gior magimom leave sncashmenl, inclling B amennt received al Uus Gioss ol
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upi b ol wake aad subacrize o oath of pilice amid secrecy in Farme T and 0 e b Uese relzs.
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